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or whether the Handloom Board refused­
that they \\on't be0 able to supply the yarn 
required? 

Tbe Mlalster or Commerce and la• 
duatry and Ir- and Steel (Sbri · T. T. 
Krubr,amac:hari) : Government have 
fully satisfied themselves in rcprd to all 
the facts on which they have made a decision. 

Sbri Dabbl I May I kno\\ what has 
become of the proposal of the All India 
Khadi and Village Industries Board to in­
uoducc 25 lakhs cJaa,.Jehas during the Second 
Five YcJr Plan foe supplying yam sufficient 
to p1oducc about 1500 million yards ? What 
is the decision taken by Government ? 

Sbri T. T. Krlabaamacharl I The 
question must be put to my hon. colleque 
the Minister for Production. 

Sbri Dabbl I I did not hear. 
Mr, Speaker : He said anot.her Minister 

must be asked about it. 
Sbrl M. S. Gurupadaawamy I May 

I know whether there i s a large unused 
capacity in the mills and what steps they have 
taken for the purpose of making use of this 
unused capacity ? 

Sbrl T, T, Krialmamac:barl : I dO 
not grant the presumption. 

Sbrl T, N. SI.Dab : May I know, after 
the new licence for introducing a little more 
power looms, " hat will be the effect on the 
progreaa that is  being made i n  the matter of 
non-power handloom weaven an'd thci r 
production? WiU the rate of pr<Ji?ets be 
retarded or will it be static at the 1taac at 
which it is ? 

Shrl T. T, Krubaamacbarl : It baa 
been considerably accelerated. 

Sbrl A, M. Thoma I May I enquire 
whether in coming to the decision that has 
been taken by Government they have taken 
into consideration the interim repon tub­
mitted by the committee which baa been 
uked to enquire into the possibilities of 
the Ambar Charkha? 

Sbrl T, T, Krubaamac:barl : To the 
extent that it was necessary for taking a 
decision, yes. 

Sbrl Slabaaaa S1D1b I May I know 
whether Government is still contemplating 
to subsidise the policy of providiq 25 lakhs 
of Ambar Charkhas in the Second Five Year 
Plan or arc the Government reducing the 
number of Ambar Charkhas ? 

Sbrl T, T, Krtabaamac:barl I That 
question, as I said, must be addressed to 
another quaner. 

Sbrlmatl Suabama Sen I May I know 
how much cloth is imported from foreign 
countries and whether we cannot replace 
chat by our own Indian cloth ? 

Sbrl T. T. KrtabnamllCbarl : It may 
be that we arc imponing a'?OOt 12 million 
yuda but we arc alao expcct1111 to expon 
1000 million yards. 

Sbrl Bba,wat Jba Aud I What 
would be the impact of the sudden decision 
of Government, contrary to the general 
wishes of the people, in introducing the 
automatic looms on the employment in thia 
country? 

Sbrl T. T, Krlabnamac:hari : lt will 
add to employment that way. 

IINII- J11te Milla Aaaoc:ladon 

•21. Sbrl Tuabar Chatterjea I Will 
the Minister of Commerc:c and lndu1try 
be pleased to state : 

(a) whether it is a fact that the Indian 
Jute Mills Association has taken a decision 
to seat 2 1/2 per cent. looms in Jute Mills; 

(b) if so, whether Government have 
been conRulted in this matter; and 

(c) what is the estimated number of 
employees to be declared surplus as a result 
of this measure and what steps have been 
taken to provide them alternative employ­
ment? 

The Mlniater or Heavy ladu1trlea 
(Shri M. M. Sbab) : (a) and (b). Yes 
Sir. 

(c) It is not expected that there will bo 
any retrenchment of Jabour as a result of thi1 
measure. 

Sbrl T11abar Cbatterf• 1 How is it 
that even after the 2 1/2 per cent. KIiiing there 

i s no question of surplus labour ? 
The MIDllter or Commerce and 

ladu1try -d Iron and Steel (Sh'ri T. T. 
Krtalmamac:barl) 1 There is  alway,; a cer­
tain amount of cushioning in the matter of 
labour employed in jute mills, 11& my ho�. 
friend knows. You have a scheme of bad/is 
which is a sort of shifting labour and we haw 
not yet created any process of evaluation as 
yet of the effect of the scaling of these looms 
on this class. But, we have been told by the 
A!llOCiation that there is not likely to be any 
effect so far as employme1:,1t of labour is  con­
cerned which would be appreciable. 

Sbrl T111har Chatterjea : Still when 
it is a retrenchment question, has not Govern­
ment thought it fit and proper to enquire 
what will be the total number of workers 
rendered surplus ? 

Sbrl T, T. Krt1baamac:bari I Govern­
ment have asked for a full information from 
the appropriate body. They have only had 
an interim answer. If any full answer is 
available later on and if my hon. friend will 
repeat his question, the answer will be given. 

Sbrl Tu1har Chatterfca I What is  the 
cnct reason for allowing the · sealina of 
1ooms ? 

· Sbrl T. T. Krl1baamac:barl I The 
reason is that there hu been a surplu1 of 
production and the stock.a have been mo�t­
illl up with its consequent effect on pr1-
cee. • 
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Sllrl Tualtar Cbatterfea ·: In view of 
the !act tlaat ftuctu,tion in stocks is a very 
normal featurein the jute industry, is it not 
del;irable that Government adopts the prin­
dplc that at least such dra�tic steps a, the 
'5ealing of looms are not allowed to be taken ? 

Shrl T. 1'. Krlahaamacbarl I I am 
not prepared to agree to the _very facile p�-
11umption that the accumulation of stocks as 
of a normal character. I think the accumula­
tion in this cue has exceeded the normal 
limits. 

N. E. 9, Block Advlaory Commltteea 

•23. Shrl Bheekba Bbal I Will the 
Minister of PIUU1tn1 be pleased to state : 
• (a) whethl'r it is a fact that the mcetinits 

()f Block Ad\•iqory Committees of N.E.S. 
Blocks arc held in diff�Tcnt villages in Raju­
than; 

(b) if the answer to part (a) above be in 
the affirmative whether any facilit:, for trans­
port i� being pr<wided to members for reach­
ing places of mectin�; and 

(c) wh�1her any T. A. or D. A. is paid 
to those oon-nfficial members who arc neither 
M. L. AR. nor M. P�. ? 

The Deputy Mlnlater of PlaaDinl 
(Sbri S. N. Miahra) : (a) M�ctings of the 
Block Advisory Committees of N.E.S. 
Blocks arc occuionally held in the villages 
other than the block headquarters. 

(b) Facilities for transport, wherever 
possible, are provided to the membcn for 
attending meetings of the Advisory Com ­
mittees. 

(c) No. T. A. or D. A. is paid to the non­
official members from the block budgets. 
Representatives of the Panchayats are entitled 
10 theit actual expenses from the Panchayat 
fund5. 

Shri Bbeekba Bbal I Is it a fact that 
the meetings are held in out of the way places 
and that arrangements are not made by the 
Bln,;ks f•,r carrying the mfmben to the place 
<>f meeting? 

Sbrl S. N. Mlahra I We have go1 this 
information, namely, that transport is pro­
vided 10 the members for attendinit the meet­
ings in the village,. As regards the enquiry 
whether these meetings are held in out of the 
way places, I have no i nformatlon a t  the mo­
menr. 

Sbrl Bheekba Bbal : Arisin1 out of the 
reply to put (c) of the qu:a(ion, m�y I know 
whether Government have made any enquiries 
as 10 the extent ofT. A. and D. A. given from 
p.1nchaya1 funds ? 

Sbrl S. N. Mlabni I The Government 
of R1jasrh1n has told us that r!pre1en1atlve1 
of• Panch1y;1ts ar� entitled to their actual 
�X?en§es from Panchayat funds. 

Sbrl Tblmmaiall I May I know whe­
' her the memf>cn · are also provided with 

transpJrt facilities for irtspectinv; the work 
in th-: ditt.:.r:nt parts of th·! N.E.S. Blocks? 

Slari S, N. Mlahra : I thinl: that is the 
happy experience of hon. M-:mhe!'ll so far as 
I have been able to know from them. 
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